
Coram : Hon'ble Mr. P.H. Trivedi 

Hon' ble Mr. P.A. Joshi 

: Vice Chairman 

: 'udici1 :imber 

2.9.1987 

Heard learned advocate Mr.U.M.ShaStri for the 

applicant. The application does nct disclose the 

basis O\which temporary status is stated to have been 

granted to the applicants. No details are supplied 

regarding the persons who have given orderEof oral 

termination. Learned advocate Mr.Shastri wants some 

time to amend the ap1ication. Allowed to do so 

within 10 days from the date of this order. Mr.N.S.Shevde 

learned advocate for the respondent appears and files 

replywith a copy to the other side, which may be taken 

on record. Mr.Shevde waives notice. Registry to take 

necessary action. i4journed to 21.9.1987. 
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Learned dvocte Pr U.N. Shastri for the aolicTflt I 

states that in viei of the reply filed by the resrondents, 

he has no rriore cause to Uersue and he?ithura\rs the cse. 

Pr. P.S. Shnvcie lorned a6voc te for the resp(- fldcnt 

present. The CCSc; 	diSposed. of as withdrarr 
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